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ORDER
(DATE OF HEARING 27.9.2002)

Shri DD Chopra, Advocate, appearing on behalf of UPPCL, has contended that
the review petition is not maintainable as the grounds averred in the petition do not fall
within the ambit and scope of Order XLVII, Rule | CPC. He stated that he has filed his

reply today, a copy of which has been given to the petitioner.

2. Shri RG Yadav, Executive Director in the petitioner company submitted that
some new facts which are material for the purpose of just and fair decision had come
to the notice of the petitioner after issue of the order sought to be reviewed. He

requested for time b study the reply filed on behalf of UPPCL and submit the

response. He requested for one month's time for this purpose. He also submitted that
copies of the replies of some other respondents were also handed over to him

immediately before the hearing.

3. We allow time to the petitioner as prayed for. List the review petition on

8.11.2002 for hearing.
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